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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAL -BENCH Al HYDERABAD

0.A.NO., 142/93
Date of QOrders 23-2-93,
Betweens

A.P. Rao.
o Applicant.

-

and

1, Union of India, rep. by its | ’//”
Secretary, Ministry of Personnel Affairs,
New Delhi. . .

|
2, State of A.P. rep. by the Chief . .
Secretary to the Govt., ?/,/ﬁ £
Secretariat Buildings, Hyderabad. i

Re spondents.,

For the Applicant: Mr,V,Venkataramaniah, advocate. -
Por the Respondents: Mr.N,R.Devraj, Sr.CGsC. |for R.l ///’
for R,Zs Mr. rkPandULanga Reddy, Spl.Coungel for A P.Govt,,
CORA M3 ‘ : o
THE HON'BLE MR,R.BALA SUBRAMANIAN 3 MEMBER(ADMN)
\ AND | .
THE HON'BLE MR,T.CHANDRASEKHAR REDDY: MEMBER ( JULL)

The Tribunal made the following Order:-

4 weeks notice given to thé respondents %o ' A
file counter'Opposing admission of this 0.A,

Mr., Venkataramanaiah presses or interim relief.
It is not & flt matter to grant interim relief, Hence interim ,////.
relief is refused.

Deputy Registr

To
1, The Secretary, Union of India, Min,of Personnel gffairs,
New IDelhi. ‘
2. The Secretary to the Govt. State of a. P. ‘ N
Secretariat Buildings, Hyderabad. —

3., One copy to Mr.V.Venkataramanaih, Advocate, 1-10~13,
Ashoknagar,Hyderabad—zo. -/f“

4, One copy to Mr,N.R.Devraj, Sr,CGSC.CAT.Hyd. —

5., One copy to Fr.D.Panduranga Reddy, Spll.Counsel for A.P.GOvt.,

6, One spare COpP¥e - / I' /’
‘ |
, | -
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IN ThL CENTRAL ADMINISTRATIVE TEIBUNAL
» HYDERABAD BEHNCH -AT HYLERABAL

-

THE HON'SBLE MELV.WEELADRI RAO 3V.C.

D
L—-/'.’

THE HON!BLE MR.R.BALASUBRAMANIAN:M{ X )

THE- HON'BLE ME.CHANDRA SEKHAR REDDY

sMEMBEER(J)
: iy
THE HON'BLE.R, .
-~

-

[

DATED: 23~ 79 -1993

OKLEK/ ) ¥PSHE T

Ly

R.P./C.P/M.A. Nm.

in /

T.A.No.

(W.P.No, )

Interim directions

—

i spoked of-with direetions
Dismifsed as wifhdréWn

Di smi. Seél

Di smissed for default

Re jetted/Ordered

Mo order as to costs,

Central Administretive Tribunal
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